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None for the applicant. '
Shri R.K. Choubey, ld. Counsel for the respondents.

Shri Choubey submits that no pairvi is being made on behalf of the
applicant and the case is fit to be dismissed.

From the perusal of ordersheets, it transpires that the learned counsel
for the applicant was present on 18.10.2006 and thereafter neither the applicant nor -
R é’nyohe on his behalf appeared. On the last date the case was adjourned by way of
last chance. . o | . | . |
| IIn the circumsfance, it appears that the applicant has lost interest in
| pliisuing the case. We are of the view of the this is a fit -cas;f, ~for dismis‘sal.' i

- Accordin

, the case is dismissed fof'non—pros'ecution. ' .
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